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In THE CEMTRAL A DMINISTRATIVE TRIBNILL JAIFPUR EBEUCH

JAIPUR.,

oa ACS /a0 Date of Orders 13.2.199

Jawahar Lal s Applicant
Versus
Union of India % Others H gespondents

Mr. P .J/2.Gaur, counsel for the applicant
Mr. KJ.3hrimal, counsel £o2r the regpondents
CORAM 2
HON 'ZLE SHRI GCFAL IRISH!IA, VIZE CHAIRMAN
HOT'2LE SHRI (WP .SHARMA, MEMBER (ADMINTISTRATIVE)
ORDER

( FEF. HOI'3LE SHRI SOPAL ERISHUA, VICE CHAIRMAM )

2 of the

-

In thiz application under Section
Adminisztrative Triltunals!' zeok, 1985, the spplicant
shri Jawahar Lal has as Eiled his verbal removal
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from service usﬁa B!
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of Teleaconmunication at Kota weeof. 1.7.13E88.

2. Wwa have heard the learned -~ounsel f£or the

p;rt1~> ani have aiss goine throush the rzoocds of

the caze zarefully.

3. The respandents have talen & preliminary
chjection o the applizaticn as £2 the limitation.
The C.a. wasd filed cn 31.7.1%%9, wheress, the varbal
crider of terminat ion is dated 1.7.19835. Hvever, with
the rejoinder to the rzply filed by the respondents,

the applicant has annsred & &epy of the cepresentation
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Aated 25.2.193% filed v the applizark zgainst his
terminat ion. In these circumstanzes, we azre of the
view that 12 months +im: was available £0 the applicant

for £iling the apslization and therefore, the

application iz not barred by ke limitaticn.

4, The undisputed facts ars that the applicant

was appointed in the month of augast, 1979 as a
Cazual Mazdoor. He remainzd sick Zram 1.11.1985 te
£ .3.1928., He was re-cngagsd in the month of March

1832 and he worked £1l12 3C.5.1258 and he was then
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ordzr of dis~-angag
the apglicaht iz bad in law because it is punitive
in charaszstzr =nd iz stigmsti: zlso in 5o far as the
monz iderzticns that he remainsd absznt from duty
from 1.11.19225 £o 5.2 .1958 dnkentitnally and that he
had in fact aandonsd his wlv‘ﬂws{ we Lghed heavily

in their mind whils EmrTlﬂg hi from sfervice. In
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any cass, no vertal crder of termination can e pas

in the case of a Governient S=rvant .
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g Izering in view all the £act3s and circametance
of the ressut case, we are of the opinion that the

the apelicant
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vernmal order o€ te mlntflun in rezps
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have stated in the r2rly that they are rezdy and

age the zpplicant 23 a2 casual labhour

’A

willing to eng

in terms of the procsedings e fore the sszistant
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as casual lakouar as znd when the vacanoy

according to the ssnicrity of the casual workers.

6. In view <f these cireamstanzes, we cet-
aside the sernal order of the apolicznt 's remewval
from 3ervice wez.f. 1.7.19%58. The apolizant shall

however not e antitled to any bacl wagss. In the

applicant back on daty as casual labouar as 8c@n as

he reports for duty with the czrtified copy of this

order.
7. The OA is Aispoesed 2f accordingly with
noy ordsr as to costs.

~ y Cpu by
(O ,F LSHARPA ) ( GOPAL KRISHWA)
MEMSER (a) VICE CHAIRMAN




